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nected therewith”.
The motion was adopted
SHRI S.B. SIDNAL: | introduce the Bill.

1534 hrs.
CONSTITUTION (AMENDMENT) BILL
(Amendent of articles 74 and 163)
[English]
SHRI SYED SHAHABUDDIN {(Kishan-
ganj): | beg to move for leave to introduce a

Bill further to amend the Constitution of In-
dia.
MR. CHAIRMAN: The quastion is:
That leave be granted to introduce a
Bill further to amend the Constitution
of-India.”
The motion was adopted

SHRI SYED SHAHABUDDIN: | intro-
duce the Bill.

MR. CHAIRMAN: Shri V.S. Krishna lyer
— Not present,

Prof. Madhu Dandavate— Not present.

PROMOTION OF SECULARISM BILI
(English]

SHRI HAROOBHAI MEHTA (Ahme-
dabad): | beg to move for leave to introduce
a Bill to provide for measures to strengthen
secularism in India.

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a

Bil to provide for measures to
strengthen secularism hlnd_il".
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The motion was adopted
SHRI HAROOBHAI MEHTA; | intro-
duce the Bill.

MR. CHAIRMAN: Shri V.S. Krishna
lyer — Not present.

RIGHT TO REPLY IN THE PRESS BILL "

[English]

SHRI V.N. GADGH (Pune): | beg to .
move for leave to introduce a Bill to give
members of the public the right to reply to
allegations made against them or mis-re-
porting or mis-representation mnoemlng
them in the press.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to give members of the public the
right to reply to allegations made
against them or mis-reporting or mis-
representation concerning them in
the press.”

The motion was adopted

SHRIV.N. GADGIL: lintroducs the Bill.

RESERVATION OF POSTS IN GOVERN-

MENT SERVICES AND SEATS IN EDUCA-

TIONAL INSTITUTIONS (FOR ECONOMI-

CALLY WEAKER SECTION OF PEOPLE)
BILL - CONTD.

[English]

MR. CHAIRMAN: We will take up the
following mation moved by Shri Ram Nagina
Mishra on the 6th May, 1988, namely:

“That the Bill to provide tor reserva-
tion of posts in Government services
and seats in educational institutions
for persons belonging to economi-



